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: 3{&/ Heard Mr. Achintya Das, Ld. Counsel appearing
ﬂﬁ—}\w i ‘-ﬂm 4 for the Applicant and Mr. R.C.Rath, Ld. Standing
92‘ - Counsel for the Railways; on whom & copy of this
DeAs, had already bsen served.
@77 e 2. Applicant,in a disciplinary proceeding,
faced punishment of reversion from the post of
ﬁ\l - Q%M m Deputy Station Superintendent to that of Station
%7 m\“’\') Master, He unsuccessfully preferred an appeal on
MM”. ' representation. Thersafter, he has levied &
% representation to the Generad Manacger of Bast
W X % Coast Railways under Annexure-A/15,dated 9.8.04.
: / [ R In paragraph 8 of the said representation, tmz:
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Applicant has stated as under :

» That sSir, the present CM/E.Co.
Railways is an Officer with vast
experience of safe-working,@S he was
the most effective C30/S.E.Rly,may
please be requested to probe into matte
er along with the CSTE/E.CO.Rly in the
back-drop or SWR of KUR and certify
whether the present system of working
prevailing in KUR coaching yard is in
accordance with the SWR and if not
whether the present working has the
approval of CRS. It would reveal how -
unauthorized system of working is in
force in KUR yard richt under the nose
of senior Officers,who will only wake.
up when something serious will take
place and at that time they will not
hesitate to find fault with the grasse
root level workers." ¢ P ;

3. In essence the applicant has desiraa' that
instead of a Jr. Qfficer taking demonstration of
the matter Sr. Offigers like Chief Operations
Manager and Chief Signal & Telecom Engineer should
take demonstration 6f the matter in presence of
the Applicant. |

4, In the aforesaid premises, before disposing
of the grievance of the applicant as ra:f.ied under
Annexure~-A/15,dated 9.3.04, the Generak Manager of
Eést Coast Railways should detail a committee
consistingyof COM and CSTE t.'e take demonstration
of the technic¢al aspect of the Signal Locking System
etc. (as raised by the applicant) in presence of the
Applicant. Before taking demonstration therefore,
the Applicant should be noticed appropriately. The
repocrt of the said committee should als® be supplied
to the applicant requiring his caomments and only
thereafter, the Ganeral Manager of East Coast
Railways should pass appropriate orders on the
representation dated 9.,3.04 of the Applicant. In

the event, the General Manager takes & prima-facie :
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view fof review of the entire mattaer,then
papefs need be placed before the reviewfv\gz
authority for passing of the necessary final
orders. |

5. With the aforesaid observations
and directions this Q.A, is disposad of at
admission stage. It is made clear that until
the aforesaid entire exercise are completed
the punishment imposed on the Applicant should ‘
not be effected.

6e Send copies of this order to the
Respondents along with copies of the D.A.
and free copies of this order be also given
to the Ld. Counsel appearing for both the

parties e

Member (J)




